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[Prof. Samar Guha)

{8) What are the precautionary mea-
sures the Central Government have
asked the various State Governments
to adopt to meet the danger if it over-
talles some parts of India?

{4) What are the information about
the Skylab fall-out received by the
Space Department of India from NASA
and other international space agencies
and Governments as well?

The Government should make a
prompt and informative statement to-
day about all aspects of danger, appre-
hension and hazards connected with
the question of crashing of Skylab and
fall-out of its splinters

MR, SPEAKER: A proper reply will
be possible only next week,

18,02 hrs.

The Lok Sabha adiourned for Lunch
tll Fourteen of the Clock,

——

The Lok Sabha re-assembled after
Lunch at five minutes past Fourteen
of the Clock, N

[Mr. DzpuTY-SPEAKER in the Chair]
MATTERS UNDER RULE 377—Cowtd.

(iii) Lock-our BY MESSRS, DBENNET
CorEMAN AND Co., THE PUBLISHERS OF
taE Times of INDIA PUBLICAT(ONS.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Under Rule 377 I wish to
raise the following, namely:

The management of Bennet Cole-
man and Company, publishers of Times
of India allied publications, has de-
clared a lock out throwing nearly 4500
employees out of employment. The em-
ployees were agitating on the demand
for interim relief. The lock out in
Delhi, Ahmedabad and Calcutta and
fhe efforts to take similar action in
Bembay came in the wake of the
unfons in the four centres going on
sirike after the compiete breakdown of
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urgently necessary, especially since the
presentation of the Union budget for
1979-80.

The demands of the employees are
quite legitimate, reasonable and should
be accepted by the management with-
out delay. The Central Gowvernment
should not remain as a passive specta-
tor and should immediately intervene
in favour of the employees and see
that the dispute is seitled in their
favour.

(iv) Rk, CONVERSION oF NATIONAL
INSTRUMENTS L1p, CALCUTTA, INTO A
GOVERNMENT DEPARTMENT

BEHRI SAUGATA ROY (Barrack-
pore); Under Rule 377 I would like to
raise the following matters in Parlia-
ment;

The National Instruments Limited,
Calcutta, is Government of India
undertaking under the Ministry of In-
dustrial Development. It manufac-
tures items for the Defence Ministry,
Survey of India and also comsumer
items like cameras etc.

The number of employees is about
1300,

For the last 3 years the company has
been suffering losses and the cumula-
tive loss now stands at (Rs. 6 crores.
The present range of production will
not be able to wipe out the loss, The
situation in the Company has been
made more difficult by the recent for-
matian of the CITU union which is
causing indiscipline, wviclence and
loss of production in the company.

The department of Science and
Teckmology has already recommendad
that the company may be couverted
into a Government pDepariment and
plrced under the control of Burvey of
India as one of the specialised bian-
ches, The Defence Production Minis
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try has also expressed the desire to
convert this unit into a defence pro-
duction ynit. The large majority of
the employees of the Company (of
whom 46 per cent are Government ser-
vants) have also appealed to the Gov-
ernment to convert it into a depart-
mental undertaking,

This may seriously be considered by
the Ministry of Industry,

(v) REPORTED FAILURE OF AIR TRAFFIC
ConNTROL AT NAGPUR AIRPORT,

SHRI C. N. VISVANATHAN (Tiru-
ppattur). I request the Deputy Speaker
to permit me under Rule 377 to men-
tion the following matter of urgent
public importance:

I would like to draw your specific
attention to the hair-breadth escape
from disagster which I including other
passengers in the Delhi bound plane
Boeing from Madras had on July 8th
evening, The plane which lands at
Nagpur airport had been cleared to
land by the Air Traffic control and had
actually descended to 300 feet, The
pilot then discovered that landing was
fraught with grave risk as the ajrport
was lashed by thunderstorms and took
the decision to overfly Nagpur He had
to do a steep climb as the aircraft had
already come down very low, We, the
passer.gers had our hearts in our
mouths in those nerve racking mo-
ments. Then we realised the debt of
our gratitude to the pilot who saved
us from near certain death by his skill.
In this close brush with destiny, we
cannot help asking the question TFHow
did the Nagpur airport authorities give
clearance for the plane to land under
such bad weather conditions and treat
the passengers as hostages t{o fortune.
We would not lke to live thoge mo-
ments again. It is not the first time
that a similar experience has occurred
in Nagpur. It is high ttme that Gov-
ernment orders a thorough check up
of gurveillance and communication
tacilitjes st Negpur so as to avert any
diaster in future.
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(vil) REPORTED POSSIRILITY OF STRIKE
BY WORKERS or MiLLs UNeER N.T.C. ar
INDORE AND OTHER PLACES IN MADHYA

(vil) REPORTED REMOVAL OF NAMES
FrROM VoTERs' LisT mv MaNGALDOI
CONSTITUENCY IN ASSAM,

SHRI AHMED HUSBSAIN (Dhubri):
I take this opportunity of drawing

which the reign of panic has been

loose in areas particularly amongst
the minority communities , In the last
budget session, I raised the issue of
deportation of Indian Citizens and
harassment causeq by the police to
the innocent peace loving citizens of
the land. We presume that the matter »
might be under active consideration
of the Government. But the recent de-



